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HIGH COURT OF TRIPURA
AGARTALA
+ No.F, 6(10)-HC/10-13/11057 Dated, Agartala, the 29th July, 2013,

NOTIFICATION

in exercise of the Powers conferred by Article 229 of the Constitution of India, the
Chief Justice of the High Court of Trip-ura with the approval of the Governor af state of
Tripura so far as the rules relate to Salaries, A!Zowénces, Leave and Pensions, is hercby
pleased to make the following rutes tg regulate the appointment conditians of service & 14,
conduct of the Persans borne on the esiabiishment of the High Court under e-courts,

services,

1. Short title and commencament -

8 These rules méy be called t'H'e.".!-'he Hfg'h_'_COUi;t of Tripura e-courts services
(appointment, condition of service & conduct) rufes 2013,

it They shail come into force on the date of their publication in the official Gazette,

2. Application. - These rules shall apply to ali persons appoinied to the service including the
existing Systern Officers, System Assistant included in such eCourts service hefore or aftoer
the tommencement of these rules, ) : Co

3. Definition — (1) In this rules unless the cc;‘h'text otherwise requires —

a. “Chief Justice” means the Chief Justice of the High Court of Tripura.

b, “Direct Recruitment” means recruitment otherwise theap by promotion or transfer and it
includes recruitment by absorption,

¢ “"Gazette” means the Tripura Gazette,

d. "High Court” Mmeans the High Court of Tripura.

e. “QOfficers and statf” means the Officers and staff appointed under these rules,

f. - "Registrar Genergl” Means the Registrar General of the High Court of Tripura.

8- "Rules” means the High Court of Tripura e-courts services '(-appointment, condition of

sarvices & conduct} rules 2013,
h. "Scheduylae® means the schedule annexed to this ryles.
i. “State Government” means the Government of Tripiira.

(2) Al other words and expressions used and not defined herein shal) have the sam.
[

meaning respectively assigned to them in ihe sa@rvice rules anplicable to ol

members of the High Court Service.
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4. Interpretation - Unless the context otherwise' reguires, the General Clauses Act, 1897
with its all subsequent amendments shall apply Tor the interpretation of these rules.

-

t. Officers and. other staff - The Officers and staff of the High Court of Tripura under the
ecourts service shall.be as specified in the First Schedule. Toow : :

. Appointing Authority - Al appointments fté the service and promotions therein shall be
made by the Chief Justice. ' :

7. iviethod of recruitment, age limit and other qUa‘Iiﬁcations,' etc -
{i} The method of recruitment, age lirmit, gualifications and other matters relating 1o

the appointment and promotion in the service shall be as spacified in the Second

Schedule.

{ii) The syllabus and rules for the ¢orripeti_tiyé examination for appointiment to the
service shall be as specified in the Third Schedule. '

(iii) The applications for such examinations shall be invited by the Registrar General
by advertising the posts in such manner as he may deem fit and the applications
shall be as in 'Form - A' annexed to the Fourth Schedule. -

5. Disqualification for appointment - No person shall be eligible for appointmént to the

sefvice -
) Unless he / she is a citizen of India; or .

b} i he / she has been dismissed from service by the deefhhent, High Court, Statutory
toca! Authority; or ' '

%

¢} If he / she has been convicted of an offence involving maoral turpitude; or

d) If he / she has more than D'rie-:';pouse‘rli‘\:fing-hnf.ésé"_pé'ifrﬁ;it't'eld by law governing hirh / her. o
3, PFrobation, officisting and confirmation.- {1} Every person appointed to the service by

absorption from amongst the existing officers vﬁarid assistants or by other modes of direct
recruitment shali be on probation for.a period of two years as indicated against each postin

the Second Schedule.

(2) Every person appointed to the service by prom—oﬁon shall be on officiating basis
for a period of two years. oy e Ehadw L oemow Lot I T,
(3) At the expiry of the period of probation'o_r offic.iét-ion, as the case may be, the

Chief Justice shall consider the suitability of the person to hold the post to which he/she is
absorbed and/ or appointed or promoted, and o
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{I) if he / she is found suitable to hold thé post, the Registrar Genesul

with_ the approval of the Chief'Justice, sh;ﬁl issuq_’-_- an order confirming
his / her service in the post; and; o '

(I if he / she is not found suitable to hold the post to.which he / she |
absorbed and / or'appointed or promoted, the Registrar General,
with the approval of the Chief Justice, shall, L8

{a) ifhe /sheisa promote, révert him / her to the post held by him /

her prior to his / her promotion; and

(b) if he/sheisa probé'fi_dher, disch’argé ﬁ-im/her ﬁ':o'm s"e»r'\fice.

Provided that no person shall be discharged from service
on  such ground without providing * him/her 2 reasenabie
opportunity of hearing. o -

(i) The existing System Officers C_i'ass-- HA{D} Non- Gazetted and the Systarmn Assistant
'Cl'ass~f_!1 (B) Non- Gazetted shall be shsorbed in thé posts they are holding an th..
commencement of these rules and shall be eligible for pay and allowances and Othes
facilities as admissible to the State Government employees hoiding equivalent p.ul-
provided they fulfil the criteria regarding the age of recrultment for such pasts
case the staff concerned employed completed 30 months continues service in thi.
corresponding.pqs’ts on the date of absorptidn, he/she will be absorbaed L der
regular scale in the pest. o -

(il) The criteria regarding minimum age and qualifica‘tion brescribed in the second

- Schedule shail not apply for such recruitment by-absorption.

(iii) For the Purpose of absorption, Posts of System Officer and System Assistant shall
be treated as the corresponding posts of System Officer Class- 1] {D) Non- Gazetted
and the System Assistant Class-l} (B) Non- Gazetted.

12, Seniority- For the Zurpase of dr’rfec‘t recruitment through absorption to the various
posts of officers and assistant from amongst the exjsting persans their seniority shall be
determined as per merlt list maintained-by the High Court during their appolntment and
where no such merit list is maintained the senic‘»i—ity shall be determined on the basis of th,
date of joining and where the date of joining is same, it shall be determined on the basis of
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13. The conditions of service and the Salaty and Allowances of Officers and’
Staff:- = f - '

{i) The officers and staff -shalibé -éhfitled 1o draw péy and allowances in the scale of
pay at par the High Court employees holding equivalent posts;

(i) In all matters like agé (-J_fuf,eﬁlrérr'ieﬁt, pension, Deathi-cum-Retirement Gratuity, =

pay and allowances, leave, other benefits and entitlements, the officers and staff
shall be govérned by the High Cqurt_Se'rvice'. rules as applicable to the other members
of the High Court Service holding equivaiént posts.. -

14. Posting & Transfer - Except as otherwise provided in the rules, the High Court shall

have the exclusive power of posting and-transfer the officers anqi_fs{taf'f,ynder the ecourts

service. I

15. Disciplinary Authority.- The members of t'he_fgérvicé sﬁail be under the disciplinary
control of the Chief justice, and disciplinary proceedings, except as otherwise provided in
these rules, may be drawn up against themin accordance with the relevant rules applicable
to the other members of the High Court Service holding equivalent posts.

16. Power to relax - Where the  Chief Justice.is of the opinton .that it is. necessary or

expedient 50. ta do, it may; by order and for reason, to be-recorded in writing relax any of ...

the provisions of these. rules including schedule thereto with fespect to any categary of
PErsons or posts. e )

17. Reservation- Except as otherwise’ provided in these .rules, all appoiﬁtments by
absorption or by the other modes of direct recsruitment to the service and promotion under
these rules shall be subject to the provisions of the Tripura Scheduled Castes and Scheduled
Tribes Reservation Act, 1991 and the Rules made there. under. 1f no'such suitable candidate

i5 available, the posts will be filled up by the-_cénq_:!i;iatg_s .other than those of the Schedule . -
Caste and Schedule Tribe. in case ‘of ‘absuorption .of all t_hé bq&iﬁting'st‘aff," they "'Will be
ahsorbed or appointed irrespective. of }Nhéthei: required SC/ST Candidates have been °

appointed or not, _ .

18. Other conditions of service.- Other conditions of service, for which no specific

provision has been provided, shall be regulated in accordance with the rules as applicable to

other members of the High Court Service.
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18. Interpretlation - If any yuestion arises as Lo the inter pt eilation of these 1ules, i

decision of the Chief Justice shall be final.

==

BY ORDER

Sd/—
{M.CHAKRABARTI!)
REGISTRAR GENERAL

ar

thy



St

N
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FIRST SCHEDULE

sanctioned Posts In the Service

i

‘District & Subordinate Courts

High :
™ f Post
ame of Fosts Court West Tripura torth Tripura South Tripura TYotal
Judicial District | Judicial District | Judicial District
Br.Systef.UMIGEr 01 MIL NIL NIL 01
{Group- 8)
Sys{c-nx Officer o1 o1 01 01 oae
{Group- B)
Lysk Assi
S grn ssistant 02 02 02 02 0%
(Group- C}

Grand Total i

=
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SECOND SCHEDULE ®

(A)
1. Name of the Post (s) - Sr. System Officer
2. No. of Post (s) . - Hone) for the High Court
3. Classification - Group -B Gazetted.
4. Grade & Scale - Rs.9,570-30,000/- ~(P.B.-3},G.P.- Rs.3,500/-
. 5. Job descriptiori - To QSSiétihej,High ‘Court in lformation and

. Communication Technology(iCT) system
administration 'and management and also
Controlling / performing of the Technical
Works . /Systern  of eCourts with other
.documentation works Jn the respective
establishment and also the works from time

to time as assigned by Centra Project
Coordinator (CPC), High Count of Tripura,

. Agartala: - .

6. Method of recruitments whether by dirsct - By promotion from Systems Officer having
“‘ recriitment or by promotion or by deputation/ minimum 3 vyears of working experience,
l transfer and percentage of the vacancies to failure of which by direct recruitment.

be filled by various methods.

7. Age limit for direct recruitment - 22 10 40 years on the date of Advertisement.
Upper.age limit is relaxable by 5 years in
case of Govt. Servent and in case of ST/SC

' A T ot .candidates.” .. & ‘
8. Educational and other qualification required -M.E/ M.Tech or B.E/ B. Tech/ MCA in
for direct recruitment. Computer Science/ Engineering/ Information

Techhology/Electronics & Telecommunication
with 2-years of working experience.

9. Whether age -and educational qualifications - ,Not-abplica‘_ble.. wr fed #
prescriced for the direct recruitment will o 7 - T '
apply in case of promotes. i '

10. Whe(her Selection post or Non Selection - Not applicable
post.

11. Period of probation. . .. .= 2vears
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12, In case recruitment by promotion/
deputation/ transfer, grade from Whlch
Promotion/ deputation/ transfer is to be

made.

If & D.P.C exists, what are its
compositions.

13,

14. Circurnstances in which T.P.S.C is'to be

cansulted in making recruitment

Not applicable

MNot applicable_.

Not applicable.
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SECOND SCHEDULE

(B}

No. of Post (s)

Classification

. Grade & Scale

. Job description

- System Offider

“d{faur) (01 for High Court and 03 for District
* Courts} plus additional posi (s) as and when

created.

Group-B  Non Gazetted.

'Rs.9,570-30,000/—(P.B-3), G.P.- Rs.2,600/

. Controlling / performing of the Technical

Works /System of eCourts with aother

© dosumentation ~works _ in the réspective

‘estabilshment and alsoc the works from time
to time as assigned by Central Project
Coordmator (CPCY, ngh Court of Tripura,

" Agartala.

Method of recruitments whether by direct - Presenty there are 4{four} Systems officers

recruitment or by promation or by deputatton!
transfer. and percenfage of the vacancnes o
be filled by warious methods.- :

 “National

and they were recriited on contraciual basis
as. -per Ehe guxdelmes taid down in the
Policy . & ‘Action. Plan for
implementation of ICT in the Indian Judiciary
as prepared by the E-Committee, Supreme

Court of india, New Delhi (13t August, 2005)

- for a period of 2(iwo) years through selection

test and the officers are continuing in this

. service after a period of 2(iwo) years till
‘end of the project on 31-03-2014. The

guidelines also tatks about absorbing ihe
engaged .- officers; permanently in

' establishment as. of necessity. The officers

. presently - ,engaged are - required o
. absorhed per‘:ﬁanently since the E-Court
Mission Mode Project is expanding and theie

is “need -of technical manpower to &cl us
{roubleshooters for various technical issues.

The guideline also says that * The
fechnical 'manpower so created will be
absorbed in. the regular cadre of the courts
for which the- coricerned State. Governments,

“ine consultation with the High Courts, should

imake appropriate provisions”.

. Any fresh recruitment of System Officer
_other than the 4(four) System Officer i

service will be by direct racriiitment.
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Age timit for direct recruitment

Educational and other qualification required
for direct recruitment.

: Upper age limit is relaxable by 5

-.21 to 40-years orni the date of Advertlse*nem
yeas in
case of Govt. Servent and in case of 5T/SC
candidates.

-Essentials:

i) Bachelor's Degree of Engineering/
Technology (B.E./ B. Tech.)/ in Computer
Science/ Information and Communication
Technolcgy / Electronics &
. _Telecommumcatmn or MCA.

5, i) At least 2 yedrs of workmg ekperlence

9, Whether age and  educaticnal -
nualifications  prescribed for the . direct’
recruitment will -apply in case of promotas; -

Whether Selection or Non

Selection past.

10. post

11. Period of prabation

12, In case =ec*wrfmeni by promoifoni :
de,r-utat;mi transfer, grade from whlch :
- Promotion/ depiitation/ transfer is to be
made. -

. M a D PO exists, what areifs
composgitions.

;n which TRS.C
"], recruﬁmeant

1. Circumnstance”
consuited in mak,,

is fo be .

Not applicable.

- Not applicable

- 2 years

. ‘N.ot applicable -~

- Not applicable.

= Not?app_!icab!e.l K

10
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SECOND SCHEDULE

(G

. Name of the Post (s)
. No. of Post (s)

Classiffcation
Grade & Scale

Job description

recruitment or by promotion or by deputation/
transfer and percentage of the vacancies to
be filed by various methods.

System Assistant
B(eight) (02 for High Court and 06 for

- District Courts) plus additional post (s) as
- and when created.

Group - C
Rs.5,300 - 24,000/--(P.B.-2),G.P-Rs.1,800/-

To assist the Sr. System Officer and the
Systems Officer in Conirolling / performing
of the Technical Works /System of eCourts
with other documentation works in the
respectiver establishment and also  the

~'works from -time ‘to lime 'as assigned by

- Central Project Coordinator {CFC), High
- Court of Tripura, Agartala.

- Method of recruitments whether by direct - Presén’tly there is 1{one) System Assistant in

High Court and he was recruited un
contractual basis as per the guidelines laid
down in the National Policy & Action Plan for

- implementation of ICT in the Indian Judiciary
as, prepared by the E-Corhmittee, Su Dremes:
~ Court of India, New Delhi (1t August, 2004

for'a period of 2(two} years through seilection
test and he is continued in the service afie;

~ the peériod of 2(two) years il the end of {he

project on 31-03-2014. The guidelines also
taiks about absorbing the engaged Systerns
Assisiants permanently in the establishmeni
as  of necessity. The Systems Assistant

.- . presently engaged is required to be absorbed

~ permanently since the E-Court Mission Mode
+ Project -is expanding and there is need of

technical manpower to act as troubleshooters
for varidus technical issues.

The guideline also says that “ The
technical manpower so created will b
absorbed in the regufar cadre of the courts
for which the concemed State Governmenis,

~ in consulialion with-the High Courts, shou]

* _ rmake appropriate provisions”.

Any fresh recruitment of System Assisto

other than the 1(one) System Assisli
mentioned above will be by i o
_recruitment.

i



—
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Educational and other qualification required

for direct recruitment.

a. Whether age and educational qualifications
prescribed for the direct recruitment will

. -21 to 40 years on the date of Advertisement,

‘Upper age limit is relaxable by 5 years in .
case of Govt. Servant and in case of ST/SC
candidates.

) :Graduate in'any discipline. -
ity Govt. Recognized Diploma inliTlor
_equivalent in Hardware & Networking.

- i) - At least 1 year of working experience .

--Not Applicable

apply. in case of promotes. PP

10. Whether Selection pbs-t or Non .S'ef,re-ct'io‘ri‘

post.

11. Period of probation

12 In case recruitment by promotion/ -

deputation/ transfer, grade from which o

~-Not épb!icable
;~2 years

--Not applicable

Promotion/ deputation/ transferistobe

made.

13. f a D.P.C exisis, what are its
compositions. '

14 Circumstances in which TP.S.C is to be

consulted in making recruitment .+

—Not applicable.

—Not applicable.
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 THIRD SCHEDULE

‘Syllabus and Rules for the Com petitive Examination

jSee Rule 7(1!-]{

The competltlve Exammatmn shali |nclude the followmg subject and aach subject wa[l carry marks
shown against it. '

- WRITTEN EXAMINATION': 150 MARKS IN TOTAL

Parts Subjects Syllabus for the written paper Marks
! English | This part of the written paper will test the. !
' " Candidate’s -preficiency in the 'fariguage ! -
and it may include - translation $rom
25
Bengali to Engllsh narration voice change
etc. The standard W|1I be lhat -of HS (10+2-
) stage] ‘ _
H Quantitative aptitude This  will test the speed, reasoning, | 50
& Reasoning Intelligence and accuracy of the candidate. _
Hl - General Knowledge- & This part will test the General Jintelligence
| Current Affairs . - and.power of observatlon of the candidate 25
‘ : régarding . - matters = of - natlonal & *,
‘International Affairs; 7
v Professional This part. willtest the technical knowiedge
© . 50
R Knowledge of the candidate on hIS subject
PRACTICAL TEST: 25 MARKS
| Practical Test " ' 25-
VIVA YOCE: 25 MARKS
i | vivavoce 25
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FOURTH SCHEDY LE

FORM—A .
{see rule 7(iii}} Affix self —attested
recent Passport

To Cotour Photograph
The Registrar General, (Also provide one
High Court of Tripura, - extra copy of
Agartala. ’ photbgraphl
subject @ Application for the post of i aieeeeen under the High Court of Tripura, Agartala.
B f S Your Advernsement BEArING MO. cocierereersrrronesres e dated published.

in the daily local Newspaper the e dated ....cooiiienann on the above subject.
Sir,

with referance to the above, | wo uld likke {0 offer myself as a candadate for the post of
.............. under the High Court of Tripura-. My, necessary parttcu]ars are as-follows:

1"017.'7 | Name of the post applied for
Name of the Applicant
] {in block letters)

tH | Father’s/ Husband’s Name | & | Shri/ Late |
1 oa. [ Present postal Address S TVIHEEE cverereeeerersecsranmmsensrsremasssanasssciisnens 5
" B . enp ity es PR e i \
lz PG ...y e Sub DN e .
l Dustrrct ...................... L STAte i
_vj(j_ig-._'-fuﬁxge as on the date of the Advertlsement O RN + | o ST NN sissogsmerse vy o
OGWi Natmnahty L el B
i“(_]_Z’T | Caste Status . 1 T UR/ST/SC/PH/OBC
L_(_)i’._. Educational Qualn‘lcat(on ) B : e,

09. Technical Gualification in Computer ; 7

| Application/ Hardware & Networking. o ' ;

i' 0. 1 working Experience ) % ; . -
Fle Employment Exchange Regn No., if any . : ) )

17, | Contatt No. R Land: . T I

13, | E-MAILID, _‘ Y S , :

DATE | e igmevamrranns

PIECE: trcviiriinieviiniiies

{Full Signature of the Candidate)

Enclosed : Attested copies of the aforesaid documents inciuding Permanent Resndentxai Certlficate
are annexed herewith {v....... sheets of paper)..

r

Printed at the Tripura Government Press, Agartala. T 14
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PART— I--Orders and Notifications by the Government of Tripura,
The High Court, Gevernment Treasury etc.

THE HIGH COURT OF TRIPURA
AGARTALA

No. F.3(35)-HC/2019/4616 Dated, Agartala, the 08th March, 2019.
NOTIFICATION

In exercise of the powers conferred under Article 229 of the Constitution of India,
Hon’ble the Chief Justice, the igh Court of Tripura is pleased to make the following Rules
to amend “The High Court of Tripura eCourts Services {(Appointiient, Conditions of
Service & Conduct) Hales, 20137, namely --

1. Short title and eommencement -
(1) These Rules may be called the “The High Court of Tripuria o onrts
. Services (Appointment, Conditions of Service & LConduct)

(Amendment) Rules, 20197,

2} They shall come o force from the date of their publication in the
official Gazeite. '

2. Amendment of First Schedule:
in The High Court of Tripura eCourts Services {Appointment, Conditions of

Service & Conduct Rules, 2013, heveinafler referred to as the Principal Rules,
for the First Schedule, the following shall be substituted, namely;

“FIRST SCHEDULE
Sanctioned Posts in the Service
! Diistrict & Subordinate Courts
2 =
51 = = L - — v
Name of Post 21 &l =8 gl 815 | 8 2| rou
No. ame of Posts 3 £ S E -g 5] % _g % -g :% Toial
£ s o g 12 e <= = £ |z =
< P 5| & = - R s B K =
pa i 3 (73]
1' Sr, System Officer I ; _ _ _ _ ~ _ i
) {Group B)
System OGificer )
2-” _(Gmup B}' - -1 1 1 1 i ,1 ¥ 1 ] b
System Assistant :
3. -
(Group O 2|2 | 2‘ 2 121 2 2022 18
rand Total : 28
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3 Amendment of Second Schedule (A)

In the Principal Rules, for the words and figures, “Grade & Scale - Rs. 9570~
30,000/-(P.B-3), G.P. - Rs. 3,500/-" against serial No4 in Second Schedule (A), the
following shall be substituted, namely;

‘Pay Scale: Pay in the Level-13 of Pay Matrix as per Topura State Civil Services
(Revised Pay) (First Amendment) Ruies, 2018.

4, Amendment of Second Schedule ()

) in the Ifi'inci_pdi Rules, for the words and figures, “Grade & Scale- Rs.
9570-30,000/- (P.B.-3), G.P.- Rs. 2,600/~ against serial No.4 in Second Schoednle (1), the
following shall be substituted, namely;

“Pay Scale: Pay in the Level-11 of Pay Mauirix as per Tripura State Civil Services
(Revised Pay) (First Ameadment) Rules, 2018.”

| (i)  Inthe Principal Rules, for the wotds and figures in Second Schedule (B)
for Column-8 regarding Educational and other qualification required for direct
recruitment, thé following shall be substituted, namely;

Educational and other gualifications Working experience
B.E./ B.Tech. in Computer Science / Information | The candidate must have at lreas‘t
Technology / Electronics &Telecommunication 2(two) years (full-time) working
expetience in the relevant field from
- ORr , any Govt. Departmest ot
MCA / M.Sc. (I.T.) / M:Se: (Computer Science)| Multinational Company or Private
from a UGC/AICTE approved Insiiiute/ College /| Limited Company.
University.
5. Amendment of Second Schedule (C)

(i) In the Principal Rules, for the words and figures, “Grade & Scalc -
Rs.S,300-24,000/- (P.B-2), G.P- Rs. 1,800/-" against serial No.4 in Second Scheduls (<),
the following shall be substituted, namely;

“Pay Scale: Pay in the Level7 of Pay Matrix as per Tripura State Civil Services
(Revised Pay) (First Amendment) Rules, 2018.”

(i)  In the Principal Rules, for the words and figures in Second Schedule (C)
for Column-8 regarding FEducational and other qualification required for direct
recruitment the following shall be substituted, namely;
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Educational and other qualifications Working experience

Graduates in any discipline and one year! The candidate must have at least 1 year
diploma in Hardware & Networking /| (full-time) working experience in  the
Computer Application./ I.T. from any Govt.| Hardware and Networking field from any
recognized institute/ITI /DORACC. Govt. Department or  Multinational

OR Company or Private Limited Company.
B.Sc. (Computer Science)/B.Sg. (L.T)/B.C.A.

OR
B.E/ B.Tech. in Computer Science / LT. /

Electronics & Telecommunication from a UGC/
AICTE approved Institute/College {University.

By order
Sd/-

(3.G.Chattopadhyay)
Registrar General

Printed at the Tripura Government Press, Agartala.
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